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ORDER

Counsel for petitioner present and prayed time for filing copies of newspaper
publication showing the proof of service of notice on R3 to RS as per the
previous order of the Tribunal. Counsel representing R2 & R4 filed fresh
vakalat with the consent of the previous counsel on record. As seen by the
orders dated 2.11.2016, there was a specific direction to file counter for R2 &
R4 failing which the right to file counter shall be forfeited. But in view of the
request of the counsel to file vakalat for R2 & R4, we are inclined to grant
another opportunity subject to the payment of cost of Rs.2000/- to the other side
to file the counter by the next date of hearing, failing which the right of filing
counter shall be forfeited. Put up on 02.01.2017 at 10.30 A.M.
\

(Ch. Md. Sharief Fariq) (K.Anantha Pa manabha Swamy)
Member (Judicial) Member (Judicial)




